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The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 5% February, 2019.

L. A. BILL No. 5 of 2019.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
ASSIGNED LANDS (PROHIBITION OF TRANSFERS) ACT, 1977.

Be, it enacted by the Legislature of State of Andhra Pradesh in the Seventieth
year of Republic of India as follows,-

1. (1)  This Actmay be called the Andhra Pradesh Assigned Lands (Prohibition Cobr:r‘:gngg;aeﬁf
of Transfers] (Amendment) Act, 2019. '
(2)  Itshall be deemed to have come into force with effect on and from the
29%January, 2019.
2 In the Andhra Pradesh Assigned Lands (Prohibition of Transfers) Act, 1977 Amendment of
(herein after referred to as the principal Act), in section 2, in clause (1), for the words, Secion 2

“lands assigned”, the words “lands or house sites assigned” and for the words, “landless
poor persons” wherever they occur, the words, “landless or homeless poor persons”
shall be substituted.

3. In the principal Act, in section 3,- frpapdnen-o)

Section 2

@) after sub-section (2), the following sub-sections shall be inserted, namely:-

JNo. 373/19 [1]
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“(2A) No assignee shall transfer any assigned house site, and no person shall
acquire any assigned house site, either by purchase, gift, lease, mortgage,
exchange or otherwise, till completion of the period of 20 years from the date of
assignment.

(2B) Where the assigned House site was alienated by the assignee as on the
date of commencement of this Act, such house site shall be regularized in favour
of the alienee as one- time measure.

(2C) The eligible family shall be assigned house site only once in life time.”

(i)  in sub-section(3), after the expression “sub-section(2)” the
expression “or sub-section(2A)” shall be inserted.

Repeal of 4. The Andhra Pradesh Assigned Lands (Prohibition of Transfers)(Amendment)

Ordinance
No. 1 of 2019. Ordinance, 2019 is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

It came to the notice of the Government that most of the assigned House Sites in the State
have been alienated in favour of third persons by the assignees for their day-to-day needs and most
of the alinees do not have any rights over the said house sites and are being suffering years together.

In this regard, a meeting of Group of Ministers was held on 04-9-2018 for regularization of
encroachments in Vijayawada Municipal Corporation limits and they recommended to amend the
Andhra Pradesh Assigned Lands (Prohibition of Transfers) Act, 1977 with the following stipulations:

a)

b)

©)

The amendment shall only applicable for assigned house sites in urban areas only and
will not apply to all assigned Agricultural lands and house sites in rural areas of the
State.

The assignees will have alienable rights on completion of 5 years from the date of
assignment.

The family will be eligible for assignment of house site pattas only once in life time.

The above recommendation was placed before the Council of Ministers on 6-9-2018 and

the same was approved with following modifications vide resolution No.378 / 2018 as follows:

1)

2)

3)

4)

The amendment shall be applicable for assigned house sites in Urban areas of the
State only.

Alienable right shall be given to the assignees of the house sites in Urban areas after
completion of 5 years period from the date of Assignment.

Assignment of House site shall be granted only once in a lifetime to the family of the
eligible person.

The alienable right period shall be amended from 2 years to 5 years for the future
regularization cases in G O.Ms.No.388, Revenue (Assn.I) Department, dated.
24-8-2017. However, in cases where regularization is already done the condition of
alienable rights after 2 years will remain unaltered.

Further, Government have taken a decision to provide alienable rights to the assignees of
House sites in rural areas of State also on par with urban areas, after a period of five (5) years from
the date of assignment. The Cabinet has accepted the above decision vide their resolution No.503/
2018, dated: 06.11.2018.

Subsequently Government have taken the following decisions vide Cabinet Resolution No.25/
2019, dated: 21.01.2019.

i No assignee shall transfer any assigned house site, and no person shall acquire any

assigned house site, either by purchase, gift, lease, mortgage, exchange or otherwise,
till completion of the period of twenty (20) years from the date of assignment.
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ii. Where the assigned House site was alienated by the assignee as on the date of
commencement of this Ordinance, such house site shall be regularized in favour of the
alienee as a onetime measure.

iii. The eligible family shall be assigned house site only once in life time”,

Accordingly, it has been decided to amend the Andhra Pradesh Assi gned Lands (Prohibition
of Transfers) Act, 1977 suitably.

As the Legislature was not then in session, having been prorogued, and it has been decided
to give effect to the above decision immediately, the Andhra Pradesh Assigned Lands (Prohibition of
Transfers) (Amendment) Ordinance, 2019 (A.P. Ordinance No.1 of 201 9) was promulgated by the
Governor on the 28th January,2019.

The Bills seeks to replace the said Ordinance and to give effect to the above decision.

K. E. KRISHNA MURTHY,
Deputy Chief Minister
Revenue, Stamps, Registration & Endowments.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT OF BUSINESS

IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The Andhra Pradesh Assigned Lands (Prohibition of Transfers) (Amendment) Bill, 2019,

after it is passed by the Legislature of the State may be submitted to the Governor for his assent

under article 200 of the Constitution India.

K. E. KRISHNA MURTHY,
Deputy Chief Minister

Revenue, Stamps, Registration & Endowments.

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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